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Misuse of Import Licences in Gujarat

1827. SHRI ARVIND M. PATEL:
SHRI VEKARI.\;

Will the Minister of COMMERCE be
pleaseq to state:

(a) whether any investigation has
been made in respect of misusing of
impory licences in Gujarat State
during the last three years;

(b) if so, the main featureg thereof;
and

(c) the action taken by Government
against the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir; in 53 cases.

(b) (i) Misuse of imported -raw
materials,

(ii) Evasion of information to the
Indusiries Commissioner, Ahmedabad
with regard to utilisation of imported
raw material,

(iii) Closure of manufacturing acti-
vities,

(c) Defaulters have been punished
under the Imports (Control) Order,
1955, by way of debarment from im-
port assistance for spacified periods.
Their names have been published in
the Weekly Builetin of Industrial Lic-
ences, Import Licences and Export
Licences. 3 cases have been handed
over to CBI,





